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Action Taken Report on behalf of
Uttarakhand Pollution Control Board (Respondent No. 3)

In the matter of
Original Application no. 95 of 2025

Deepak Pandey

V.
State of Uttarakhand & Ors.

1. That the above-mentioned matter was listed for hearing on 21.07.2025
wherein the Learned National Green Tribunal was pleased to pass the

following directions:

.....

2. The Joint Committee is directed to file additional report giving the
status of compliance by each of the project proponents with respect to
each of the guidelines issued by the CPCB and the UKPCB also with
siting criteria and consent/permissions from all the concerned

authorities.

3. Additional report may be filed by the Joint Committee within 01

month.

-----

2. That in compliance of the direction of Learned National Green

Tribunal, the instant action taken report is being filed.

3. It is humbly submitted that the Member Secretary, Uttarakhand
Pollution Control Board (UKPCB), vide letter dated 04.08.2025
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informed the Regional Officer UKPCB, Udham Singh Nagar to
submit the report to UKPCB in compliance with the order of the
Learned National Green Tribunal dated 21.07.2025 in O.A. No. 95 of
2025. In this connection, a copy of the letter dated 04.08.2025 is being

marked and filed as Annexure no. 1.

. That the Regional Officer, UKPCB, Kashipur, Udham Singh Nagar,
vide letter dated 19.08.2025 requested the District Magistrate, Udham
Singh Nagar to nominate the previously appointed member or any
other competent member to conduct further joint inspection of M/s
Modern Stone Crusher, M/s Modern Stone Grits and M/s Mannat
Stone Crusher in order to file an additional report before the Learned

Tribunal. In this connection, a copy of the letter dated 19.08.2025 is

being marked and filed as Annexure no. 2.

. That the Regional Officer, UKPCB, Kashipur, Udham Singh Nagar,
vide letter dated 22.08.2025, requested the Sub-Divisional Magistrate,
Udham Singh Nagar being the officer nominated by the District
Magistrate, Udham Singh Nagar to participate in the second joint
inspection scheduled on 26.08.2025. In this connection, a copy of the

letter dated 22.08.2025 is being marked and filed as Annexure no. 3.

. That Mining Officer, Udham Singh Nagar vide letter no. 946 dated
29.08.2025 informed the Regional Officer, UKPCB, Kashipur that the
departmental E- Ravanna portal of respondent No. M/s Modern Stone
Crusher, Village Sisona, Tehsil Sitarganj has been temporarily

suspended. In this connection, a copy of the letter dated 29.08.2025 IS

being marked and filed as Annexure no. 4.

—
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7. That the Regional Officer, UKPCB, Udham Singh Nagar vide letter
dated 29.10.2025 to Member Secretary, Uttarakhand Pollution Control
Board, submitted the unit-wise detailed Joint Inspection Report. In this
connection, copy of the letter dated 29.10.2025 and the report of the

second joint inspection conducted on 26.08.2025 is being collectively

marked and filed as Annexure No. 5.

8. That it is pertinent to mention that the Uttarakhand Pollution Control
Board (Respondent No. 3) is committed to ensure the compliance of

the directions given by this Learned Tribunal.

9. The above report is being submitted for the kind consideration of
Learned NGT.

Dated: 3" November, 2025 ’%
P

(Dr. Parag Madhukar Dhakate)
Member Secretary
Uttarakhand Pollution Control Board



M;_; \" & qEATerd : Annexure-1
& o LFE 03 s
N ) Lieer iRy QY T
| 168, ), W, WEEHERT X, WEG

s 0135-2607092

AH-YB e / T, /.ma __________________ R o1.08.2025

Har
A0 ANBRY,
A1 wrafer,
SENNETS WuuT a3 a1,
TR, foreti— FHemiie TR

ﬁw—%w@ygﬁamﬁm&ﬁiﬁmﬂm95/2ozsﬁmﬁam$m§mﬂ$wﬁl

TRy, .
mﬂaﬁﬁﬂmﬁmomgﬁaaﬂmwﬁmﬁmqﬁmﬁﬂﬁo 95 /2025 % TIRT Jmew fai®
21.07.2025 T T<H TRV HRAT AR, T A0 Wo%ﬁoﬁogmmﬁé?ﬁa%wﬁmmmﬁa

) M-

2 We find that the report of the Joint Committee is vague an
regarding compliance/violation of evnvironemnt norms by the project proponetns.

3. The Joint Committee is directed to file additional report giving status of compliance of each of the
t to each of the guidelines issued by the CPCB and the UKPCB and
consent/permissions from all concerned authorities.

the Joint Committee within 01 month.
Udham Singh Nagar, Uttarakhand are

d doses not give the complete information

project proponents with respec
also with the siting criteria and

4 Additional report may be filed by
11. The District Magistrate and the Superintendent of Police,

ted to ensure that stone crusher does not operate illegally.”

m:wmwmmamwmﬁmmgﬁﬁwﬁ|

direc

G|
(810 WRTT H&Id)
' e dfua
gRiff— e, emRkie TR @Y @Rt Ui |
e
Clean Environmengand Healthy Life Style ﬁ"

W TaieRy 4 e ded


FreeText
Annexure-1


Annexure-2

Pl |.| FE éﬁ@ mmmm:;w &,

\ ‘ e
!’. ‘/LleserFor T ,wiﬁ
UKPCB Environment ., o, ST gy, JefiEaa |
wie- gEhAR omas, Re-q7)o) oy .. 191825
Jar &,
Uttarakhand Polluti
Ry wRiee Doy N £125 0 2O
FHRIERR | a 22lalzz:

fawa-am0 asfa aRa st & AT I e FE—95,/2025 Deepak Pandey Vs State

of Uttarakhand & Ors a\a W 3} |

I,

BRI IR vees I gware & e godiduEaN. 2m0- 183-884-2025-822 el
04.08.2025, il AT0 ?1@?1 3ﬁa 3t & el 3ded W—QS/ZOZS Deepak Pandey Vs State
of Uttarakhand & Ors & TIRT aM2Y Refid 21.07.2025 B A & 8, B Al TG0 Fol BE Bl

qE |

3& UBWT Opertion of stone crusher without ground water exploitation permission by
Modern Stone Crusher, Sisona, Tehsil-Sitarganj, US Nagar, Uttarakhand, Mannat Stone crusher
Bazpur USNagar, Uttarakhand, Modern Stone Crusher, Kashipur US Nagar, Uttarakhand $ Jqy &

21 @m0 Taend. U fovwed yew W oo fedet @ W foea fodyr R E-

“ 2. We find that the report of the Joint Committee is vague and does not give the complete
information regarding compliance/violation of environment norms by the project proponents.

3. The Joint committee is directed to file additional report giving status of compliance of each of the
project proponents with respect to each of the guidelines issued by the CPCB and the UKPCB and
also with the sitting criteria and consent/permissions from all concerned authorities.

4. Additional report may be filed by the Joint Committee with in 01 month.
10. In view of Precautionary Principle embodied by Section 20 of the National Green Tribunal Act,
2010 respondent no.6 is restrained from operating the stone crusher till further orders of this

Tribunal to eh contrary.

11. The District Magistrate and the Superintendent of Police, Udham Singh Nagar, Uttarakhand are

directed to ensure that stone crusher does not illegally.”
0 T ERa e g faveeE yE W i 27.03.2025 TRA mealt # JeRe
yeuw forw € @1 T U9 SEUIEd o asd CoRl Ao [ TR R VEW W el

I e 01. owozsﬁ%m%‘lwﬁmmmaﬁaﬁsﬁ?%mﬂmﬁ
(?H}OHO 9412084871, g—ﬁﬂﬂokueppcbzms@gmall com)iblf aTﬁqH ﬁb_ﬂT PIEIN %I

| .Q__‘(/"
D Wi - W%/



FreeText
Annexure-2


65

SR 31 & ae sy 2, f5 Ao Iy eRa afe FeT ® featre 21.07.202.5
i mﬁﬁ Sﬂ-é?ﬁ @ 31Tl & responded no. 6, M/s Modern Stone Crusher, Vill-Sisona, Tehsil-
Storgan] & Wt 3 v o v vl w oy o i O AR FE S
Sl IS ST B AT B @ B B A | ;o TAOSH0E0 # ufig amy @ e=mid
o g |

FTTB-IRNGTGAR | Hﬁ
(ca i)
el arférert
gfciforfy-

/mﬁam,mmmwﬁ,Wﬁwémm|

2. Yora 3iffiers #elew, JERiOR, B Mo IS ERT ARGW FW BT W R
21.07.2025 @ WA ameel & sigueerd vd 3R 3avas BRI 39 AR ARG

3. SR/, s U4 Ferwel rconer, dgace A0 IS &R Ew g
TR W Sl 21.07.2025 F URA IR B Ul T HRIF MaRE BRI

&g a2 M|
St



Annexure-3

UTYARA K aNG

%f,. k‘/ Lifestyle F VS BN, TR UG
N, Environme?\rt R . ... orye SO oo, JeARIEMR |

UKPCB

Rl SR e s 7)5f2s Rt 2.2/ 44"
Aqar F,
JUTCTIBT ey
PRGR Mamzaie arorg,
SEARIEAIR |
fawe-am0 It aRa stz & o e 3Mded IFA—95 /2025 Deepak Pandey Vs State

of Uttarakhand & Orsa} EWU ﬁ |

o - R e
«ngnd Poliution Control Boa

HEIG,

U IR [TWIE A0 I A G B AW e JIA—95 /2025 Deepak
Pandey Vs State of Uttarakhand & Ors'@f YI1P5] BTE}.QT ﬁ?ﬂ'ﬁ 21.07.2025 EB DH BET QTQEH %l’f[&WT %Q
foremideert areiee, uaRigaor grT aMud et Rear o 31 frler & Rt Refies 26.08.2025
@ forrd @ ol B

3a: 3T 3R & 5 Reid 26.08.2025 &1 dga fordlerr 3g IuRed B B FE B

e |
AN,

/

(ot Re)
el aiftrr
Yfcifety- '
/waﬁa@mmw%ﬁwﬁé@aﬁwﬁmﬁﬁm
2. forerfiert #elew, Suamiganr & gt Aex UG
3. Jufciee/if-deerd, el U4 et eI, G W aRy B A B R

26.08.2025 @1 A ferdlernt &g JURe &4 & FE FE A %h? &\é{

'ZM/\W'L_,



FreeText
Annexure-3


F N\

i Ud e R, W, T UE SUERIE TR Annexure-4

7 I -1 Y 2.
r ey sRe) et u?er
TR g R AR, A TR ™ codvnansisesssiss
TR TR, TR WG,
TR, ARG TR
o - ci%/ﬁowﬁnﬁo/waﬁoao/zozs—ze feie gc, 3%, 2026

- 0 T §Ra o ¥ i qw aTded o 95,/2025 Deepak Pandey Vs State
of Uttarakhand & Others @ W& #|

T,

T SR E qW B wHE W gododoodlo/ amodiioo / Re-o7/25/ %7
R 19082025, W) RGN 81y, mwﬁwmmmmﬁwmamm
maﬂ#mﬁeﬁmmﬂmw@wﬁaaﬁmﬂmwwﬁw:mmzsﬁmﬁaaﬁwﬁ

$mﬁwmm@mmma@amw%|
wmﬁmm%ﬁmw@naﬁaaﬁa@mw%um&sﬁ

TR 9R¥i @ I § responded no. 6, M/s Morden Stone Crusher, Vill-Sisona, Tehseel
Sitargang @1 fmfig §-<a=11 ael s w9 ¥ freifead o o T 8

AR A1 g 9|
A,
(M/
qH
TemitE TR
o / aefeifed
R FrfiRe ot W g dfw-
1. e T T e PR SRTaTS, G ' A, I8 |
2, Rreerar), Sl TR |
(@M afear)
A TR

O


FreeText
Annexure-4

Rectangle


Annexure-5 (9/ ¢

\ 68
y et arferd
y T‘ “'II_'FE G ST o o e,
“ v , d Lifestyle For s BRI, m %
\ ENVIFONMENE  aua sanr e ot s ruruns Py, JeaRizaor |
- 2;.3‘?.!11.!&.&1./3{1’2.3&.*779?—17)1/(} x5 Ref. 23)) o] 25~
JAar &,
Few Ifea #RRT,
TS gy ferr i,
&G |

Rwa- @m0 T&iY eRa aftewr, @F Reeh & At @ e Fwm-95/2025 A dus T T
IS T U4 AT D e o |

N,
0 IRH Vs A AT B Wid JBURE/Ta.3.A0-183-884/2025/822 Caid

04.08.2025 &1 <o JE0 T I FE BT qR |
36 S A A Jed I g A G AE 26.08.2025 B Treh fordteror v awm

fordteror M 3MUD SrdEA UG SR INAAS FRIAE g Ae UG B

TeaB-JR | g r
- &
& tﬂ%

M?Im‘r‘aasr& /
yfdfeil- forenfeert #eiew, Susfizanr &t Juend @z Mfya) é?ﬁ*

£


FreeText
Annexure-5


69

Inspection Report

Subject: Regarding Application before Honourable National Green Tribunal O.A. No.
95 /2025 Deepak Pandey V/s State of Uttrakhand & Ors.

Background:

I.. An Application titled O.A. No. 95 /2025 Deepak Pandey V/s State of Uttrakhand & Ors
listed befor_e Honorable National Green Tribunal subject: regarding Operation of Stone
Crushers without ground water extraction permission for many years.

Honorable National Green Tribunal on its order dated 21.07.2025, passed the following
direction along with other:

Para No.03:
“.....The Joint Committee is directed to file additional report giving status of

------

compliance by each of the project proponents with respect to each of the guidelines
issued by the CPCB and the UKPCB and also with silting criteria and

consent/permission from all concerned authorities....”

Il. In compliance of Head Office direction in context of aforesaid order of Honorable
Tribunal, Field Inspection of refer Stone Crusher Units i.e. M/s Modern Grits
Village:Sisuna,Sitarganj, 2. M/s Mannat Stone Crusher,Vilage:Kelabandwari,Bannakheda,
,Tehsil: Bazpur,U.S.Nagar and 3.M/s Modern Stone crusher,Village:Pachhawala, ,Tehsil:
Kashipur,Distt.: Us.S Nagar,was done on dated 26/08/2025 by the constituted committee
members i.e. Deputy Director/Geologist Directorate of Geology & Mining,
Dehradun,Uttrakhand,Sub Divisional Magistrate (SDM) of concerned region/Area i.e.

Sitarganj,Bazpur & Kashipur.

=

10
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Unit wise detailed Inspection Report, in Zchance with Honourable NGT directions are

as follows:

suna,Sitraganj,U.S. Nagar:

M/s Modern Grit Industries ,Village: Si

A.General Facts:

I. Unit M/s Modern Stone Grits is located at Kh.No.544, Village; Sisuna, Sitarganj. Unit is
engaged in Manufacturing of Different Kinds of Stone Grits & Sand: 100 MT/Hour.

II. At the time of Inspection, Unit was not in operation. Unit Representative Mr. R. K .Singh

and Mr.Sidharth Yadav were present.

B. Compliance Status of the Unit:

01. Compliance Status of Siting Criteria and Status of Consent /Permission of all
Concerned Authority:

a. Unit has established in accordance to siting criteria laid down under the Uttarakhnd
Stone Crusher Policy -2020 and obtained License under the said Policy with Validity up

to15 May 2033.

b. Unit has obtained Consent to Establish (CTE) and Consent to Operate (CTO) with
validity up to 31.03.2023 from UKPCB. Renewal application may be rejected in case of

Non-Compliance found.

c. Based on the previous Field Inspection on dated 29/04/2025, UKPCB has issued, Show
Cause direction to the Unit, under section 31 (A) of Air (Prevention and Control of
Pollution) Act 1981 and Section 33 (A) of Water ((Prevention and Control of Pollution) Act

1981. Copy attached.

4 p T
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02._Compliance Status as per UKPCB Consent /Provisions made under The

Environment (Protection) Rule 1986 as amended :

Sr. [Provisions as prescribed under The Compliance
No. | Environment (Protection ) Rule 1986 Status/Discrepancies
a. | Dust containment cum suppression system of the | I. Crushing/Screening

equipment

equipment was covered.

Il. Only 2 Conveyor Belts
were not covered (Partially
complied)

. Water Sprinkling
arrangements at Crushing/
Screening points and at
Conveyor Belts were not
installed.

b. | Construction of Wind breaking Walls Not Adequate. Need to
improve.
c. |[Construction of the metallic roads within the | Found damage condition
premises Not rectified.
d. | Regular cleaning and wetting of the ground within | Not Provided
the premises.
e. | Growing of a green belt along the periphery. Not Adequate.

Need to improve.

5{ P

A
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03 .Compliance Status of the additional

rovisions in_accordance with CPCB

Environment Guidelines for Stone Crushing Units 2023:
Sr. | Provisions as prescribed under Compliance Remark
No. | CPCB Environment Guidelines | Status/Discrepancies
for Stone Crushing Units 2023
a. Wat.er Sprinklers with adequate | Not Provided Provision
designed nozzles at Unloading are mentioned under
of raw  material, Primary E(P) Rule 1986 /
Crusher,Screen,Conveyors  and UKPCB Consent
transfer points
b. | Enclosures by GI/MS sheets on top | Comply Provision
and at least three sides completely mentioned under
from the ground level on Primary | Crushing/Screening E(P) Rule 1986 /
Crushers, Secondary Crushers, equipment were | UKPCB Consent
Screen and tertiary Crushers covered
c. |Dry Extraction Cum Bag Filter | Not Provided Additional
followed by Cyclone at Secondary, Provision
Tertiary Crushers and Screen stipulated under
CPCB Guideline
d. | Covering of Conveyor Belts. Only 2 Nos.Conveyor | Provision
Belts mentioned under
covered.(Partially E(P) Rule 1986 /
complied) UKPCB Consent
e. | Flexible Telescopic Chute from top | Not Provided Additional
of discharge point to the ground Provision
level. stipulated under
CPCB Guideline
f. | Wind Breaking Wall Not Adequate. Need | Provision
to improve. mentioned under
E(P) Rule 1986 /
UKPCB Consent
g. | Metallic /Concrete roads within the | Not Constructed. Provision
premises. Ramps and the entire mentioned under
ground area inside the premises E(P) Rule 1986 /
should also be metallic. UKPCB Consent
h. |Arrangement of rotating water | Not Provided Additional
sparkling system/fogger/Anti —smog Provision
in the premises to suppress dust stipulated under
within the premises to control dust CPCB Guideline
emission
i. Green Belt: Plantation of 2-3 rows | Not Adequate. Provision
of tall trees around the periphery of | Need to improve. mentioned under
crusher E(P) Rule 1986 /
UKPCB Consent 8

>

/
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04. Compliance Status of Ground Water Withdraw Approval/NOC:

|. Unit representative was provided Exemption Certificate for Ground Water Abstraction
(auto generated documents) ref: Exm/IND/UK/2025 /1047/ dated 21/01/2025 mentioning
Ground Water Abstraction Qunaity:9.98 Cubic Meter/day.

Il. Any Water Flow Meter & Log Book to assess /measure the quantity of daily Ground
Water Abstraction was not found installed/ available at the Bore well of the Unit.

05 .Remarks:

I Unit has not upgraded /rectified, all the Air Pollution Control/Dust Emission
Contro] System as per UKPCB/CPCB Guideline and has not rectified the
discrepancies as directed under The Show Cause direction issued by the

UKPCB.
Il. Honorable NGT has issued following direction along with other that

..."Respondent No. 06 is restrained from operating the Stone Crusher till
further orders of this tribunal to the contrary...”

. In this conditions, Closure direction, under section 31 (A) of Air (Prevention and
Control of Pollution) Act 1981 and Section 33 (A) of Water ((Prevention and
Control of Pollution) Act 1981 may be issued to the Unit.

(%gh)

(Dr. Amit Gaurav) (Ravindra Kumar Juwantha)
Regional Offficer Deputy Director/Geologist SDM, Sitarganj
UKPCB, Kashipur Directorate of Geology & Mining,
Dehradun
14




o
Latr!ude 28 qz’4723
Longitude: 79.692305
Elevation: 243.0%16.7 m
Accuracy. 4.497 m
Time: 08-26-2025 11:55
Note: https.//youtube.com/shert

Latitude: 28. 972792
Longitude: 79.692325
Elevation: 240.12+6.37 m
lAccuracy: 32,23 m

Tlme 08—26 2025 12:02

Latitude: 28. 974221

Longitude: 7 4
Elevation: 2. 30 7.48 m
Accuracy.81.03 m

Time: 08-26-2025 11:58

Note: https://youtube.com/shorts

!

M/ ¢



i\uu: ' o Ill';A l) 01”('](:]':
P \\ & H_I FE Uttarakhand Pollution Control Board

Cheeti o}
'g,‘iﬁbf \\\{0/;/ Lifestyle For 75 “Gaura Devi Paryavaran Bhawan”

UKPCB/HO/C&M- K-150 72025/ Date: 062025 0 (). 6 2@5
S (s
M/s Modern Stone Grits, . otF, QT ) _/(% Mi__,""
Khasra no.-54, Vill- Sisuna, RELFC o

Sitarganj, Distt- U.S.Nagar, ¢
Dircctions‘uudcr Scction 31(A) of Air (Prevention and Control of Pollution) Act- 1981 and
Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974‘

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions of this Act every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, it is mandatory on the part of industry to obtain the prior consent of the Board to
establish/operate/process an industrial plant under Section-25 of the Water (Prevention and
Control of Pollution) Act, 1974;

WHEREAS, it is mandatory on the, patt of industry t6 obtain the prior consent of the Board to
establish/operate/process an industrial plant under Section-21 of the Air (Prevention and
Control of Pollution) Act, 1981;

WHEREAS, for the purposes of protecting and improving the quality of environment and
prevenling and abating environmental pollution, the standards for discharge of ehvironmental
pollutants from the industries, operations or processes, have been specified under the Environment
(Protection) Rules, 1986; and it is mandatory to every industries, operations or processes to keep
their effluent/emission quality within the specified norms; and

WHEREAS, in compliance of Hon’ble NGT order dated 27.03.2025 in OA no. 95/2025 Deepak
Pandey Vs State of Uttarakhand & Ors a joint committee is constituted by District Magistrate,
U.S.Nagar to inspect the stone crushers which are operating without ground water extraction
permission for many years; and

WHEREAS, inspection of M/s Modern Stone Grits located at Khasra no.-54, Vill- Sistna,
- Sitarganj, Distt- U.S.Nagar is carried out by the committee members in presence of Unit's
representative, Mr. Ravi Sing and Mr. Jeely Singh and made following observations -

1. Unit is engaged in manufacturing of different kinds of stone grits,dust & sand,

2. Consent to Operate (CCA) application of the Unit was rejected with direction to re-
apply after rectify short comings/discrepancies.

3. At the time of inspection, Unit was not in operation,

4. Crushinngcrecning Plant (especially jaw machine) equipment was not covered

properly. Only top side was found covered.

Conveyor Belts were not covered.

Water sprinklers were not found,

7. Wind breaking walls were not adequate, need to improved.

S e
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8. Metalled roads within the premises damaged. %
9. Proper cleaning and welting of the g within the pr emises have not been found,
}

10. Green I)cll developed parlmlly. need lo be improved. \

AS SUCH, it is evident from the above observations that the Unit is v1olalmg the provisions Of’

Air (Prevention and Control of Pollution) Act- 1981 and Water (Prevention and Control of |

Pollution) Act- 1974 and;

NOW THEREFORE, in exercise of the power confcrred under Section 31(A) of Air (Prevention
and Control of Pollution) Act- 1981 and Scction 33(A) of Water (Prevention and Control of
Pollution) Act- 1974 as amended with approval of the competent autbonty of the Board, M/s
Modern'Stone Grits located at Khasra no.-54, Vill- Sisuna, Sllarganj, Distt- U.S.Nagar is

hereby directed :-

1. To Show Cause wnlhm 30 dayp of tlme from issue of this notlce to the undersigned,

+ why the Unit not be closed down. under the provisions of above Acts and concerned -

authorities be directed to discontinue your power ancl water supply

2. To Shéw Cause within 30 days of tlme from issue of this direction why not the
Environmeént com pensaﬂon shall be lmposed on the Unit for violation of Environment

norms {ill compliance. . /

N {Dr. Parag Madhukar Dhakate)
- Member Secretary

-

Letter No:::UKPCB/HO/C&M-K-150/2025/ "' Dated: as above

Copyto::- - -

¢gional Ofﬁcer, Uttarakhand I’ollutmn Control Board Kashlpur for

xhi“orrnatlon and necessary compliance. -

2; Group In-charge (Kumaon), UKPCB, Head Ofﬁce Dehradun for mformatmn &
necessary compliance. :

3. Guard File,

Mem‘B—er ecretary

Clean Environment and Healthy Life Style -
W TR 7 WY Wi da
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Uttarakhand Pollution Control Doard : '-:-"-' Zauss Y feiae @

Chamunda Complex, Ramnagar Road, Kashipur, ¢ T @idaa, anaat 3z, Loy e amez),
" Utlarakhand ‘-‘ /d .

Web: wvy u%cb uk.gov.in

Ref: UKPCB/ROK/Con-M- 124 rzozs/ D) 2 ! Date: .;,/q /2/5—
o, Caf 1d-9665

M/s Modern Grit Industries App. No.-552964

Khasrn No-544 CCA- Rejected

Vill- Sisona, Sitargan;j

U.S.Nagar

Sub: Application for Consolidated Consent and Aulhonzatmn (CCA) under Section-
26/26 of the Water (Prevention and Control of Pollutlon) Act, 1974; Section-21 of
the Air (Prevention and Control of Pollution) Act, 1981 as amended thereafter and
authorization under Section-6(2) of the Hazardous and Other Wastes (Management

s and Transboundary Movement) Rules, 2016 - reg.

Please refer to your application for Consolidated Consent and Authorization (CCA) dated
24-06-2023 under above said Acts /Rules and inspection of the Unit carried out by the
Regional Office on dated 05.02. 2025. Your application and recommendations are examined
and your attention is drawn on following short comings:

1- The wind braking boundary wall was found but not found to be of proper height. ’I‘he wall was
found damaged in some places.

2- An adequate facility for process water recycling was not found during the inspection.

3- Water sprinklers on the conveyor belt were not found working properly.

4- The conveyor belts of the stone crusher were found not covered.

5- The jaw crusher was not completely covered with a shed wind breaking.

6- Saplings and trees haye been planted by the unit for the green belt on the campus but danced
green belt was not found at some places.

7- The main roads inside the stone crusher were damaged in some places.
As per the above the said' application is hereby rejected.

In above circumstances and in public interest, Consohdated Consent and
Authonzaﬁon (CCA) to M/s Modern Grit Industries Located Khasra No-544, Vill- Sisona,
" Sitarganj, U.S.Nagar (Uttarakhand) can not be granted for discharge of domestic/trade
cffluent; air emission and handling of hazardous wastes.Therefore, your CCA application
under the Water (Prevention and Control of Pollution) Act, 1974; Air (Prevention-and
Control of Pollution) Act, 1974 and the Hazardous and Other Waste (IManagement,
Disposal and Transboundary) Rules, 2016 is hereby refused. You are directed to
remove/rectify the short comings/discrepancies within 30 days of refusal of CCA application
and submit fresh application for CCA along with fee, Bank Guarantee and compliance of
above points through the (Online Conserit Management System).

In case of non-compliance of above, the Unit shall stop the production/manufacturing
operations until the Unit obtain CCA under the Section-25 of the Water (Prevention and
Control of Pallullon) Act, 1974; Section-21 of the Air (Prevention and Control of
Pollution) Act, 1981 and Section-6(2) of the Hazardous and Otlier Waste (Management, -
Disposal and Transboundary) Rules, 2016 from the Board; otherwise action shall be
initiated against the Unit under Sectoin-33(A) of the Water (Prevention and Control of
Pollution) Act, 1974 and Section-31(A) of the Air (Prevention and Control of Pollution)
Act, 1981, as amend=d thereafier, which includes directions for closure, regulation of industry,
operation or process and stoppage or regulation of supply of electricity, water or any other
service. T .

\""

ional O
Copy to: Member Secretary, Uttarakhand Pollution Control Bo 4Dehradun for

information and necessary action.
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/CENTRAL GROUND WATER AUTHORITY
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EXEMPTION CERTIFICATE FOR GROUND WATER ABSTRACTION

LPROJECT NAME MODERN GRI;F IAN-DUSTRIES LLP

'PROJECT ADDRESS Khasra No 544, Village : Sisona, Tehsil : Sitargan] PIN CODE 262405

—— s - e e

| STATE UTTARAKHAND DISTRICT UDAM SINGH NAGAR TOWN/BLOCK SITARGAN!

i COMMUNICATION ADDRESS Khasra No: 544, Village : Sisona, Tehsil : Sitarganj D

“ ADDRESS OF CGWB REGIONAL OFFICE 419-A, Kanwali Road, Baluwala , Near Urja Bhawan, @;248006,
| Uttarakhand

———

1. EXEMPTED LETTERNO. EXM/IND/UK/2025/1047/N | 2. DATE OF ISSUANCE 2%01/202; o

3. APPLICATIONNO. IND/UK/2025/1047 4 APPLICATION TGk oindustry e
'S PROJECTSTATUS Existing Project 6. VALID FROMN21/01/2025 o
7. AREATYPECATEGORY Safe (GWRE- 2024) N

'8. VALIDUPTO Till adherence to provision(s) under which this exen&??has'bem obtained (subject to compliance to
| related conditions) or till any further orders issued by this authority,whichever isearlier.
9."XGROUND WATER ABSTRACTION PERMITTED:: e e

"GW Abstraction =

s b e | melyear- ] melyear =
2570.00 2570.00

e e Y e b et

10; Details of Ground Water Abstraction/ Dewatering Structures

e e o e e o

EXISTING 1 PROPOSED 0 TOTAL 1
DW joce BW |TW pl% w | DCB BW (TW |{Pu |pw ibcB BW [TW {PU
A e et . e e
0o 0 1 0 Vilo  jo o (o fo lo 0 (v o o

| *DW-Dug Well; DCB-Dug-cum; Well; BW-Bore Well; TW-Tube Well; Pc Pumps;

R

o

111, EXEMPTION CATEGORY 1 Micro and small Enterprises drawing ground water less than'10 cum/day are exempted from seeking NOC

P

WrOSArE

| 1. This is to certify that as per information furnished by the applicant, the ground water withdrawat comes under Exemption category as per S.0. 3289(E)

' dated 24/09/2020 by Department Of Water Resources, River Development and Ganga Rejuvenation, guidelines to regulate and control ground water
| extraction in India, 2020,

2 This exemption letter is being issued under relevant provision(s) of extant guidelines.

3. The firm shall install digital water flow meter on all ground water abstraction structures and maintain the logbook.

4, This certificale is system generated and based on information provided by the applicant. CGWA has not verified the claim made by applicant. Any Talst
information furnished/violation by the applicant, shall invite lzgal action against him/her as per S.0. 3289(E) dated 24/09/2020.

S.If, al any stage, it is established that this exemption letter has been obtained on the basis of false/ fake document(s). the exemption letter shall be
deemed cancelled and extant penal provisions shall be applied on the firm
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ﬂcglonnl Office
Uttarakhand Pollution Control Board

=
daab Chamunda C ’
AL imunda ompl‘::’::ﬂll'tnmnngnr Road,’ Kashipur- 244713
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UKPCB/ROK/Con-M-124/202 £ Vo
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To
' M/s Modern Grit Industries LLP

Khasra No.-544
Vill-Sosona, Tehsll-Sitargan)j

Distt-U.S.Nagar
Consolidated Consent to Operate and Authorization hereinafter referred to as the CCA

(Consolidated Consent & authorization) (Fresh/RenewalVReapplication/Expansion/) under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974” and under Section-
21 of the “Alfr (Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-
6" of the “Hazardous and Other Waste (Management, Handling and Trans boundary
Movement) Rules, 2016” notified under “Environment (Protection) Act, 1986™ as applicable
(to be referred hereinafter as Water Act, Air Act and HW Rules respectively).

App. No -2942871

Caf ID-9665
CCA-Fresh
Order No- | |5 V-

CCA is hereby granted to M/s Modern Grit Industries LLP Located Khasra No.-544, Vill-
Sosona, Tehsil-Sitarganj, Distt-U.S.Nagar subject to the provisions of the Water Act, Air Act
and HW Act and the orders that may be:made further and subject to following terms and conditions |

2. (i), This CCA is granted for a period up to 31.03:2023 and valid for manufacturing of following

products, Orange category with Capital Investment / Nét Assets Values -01 to 05 cr, .
S. Last CCA or CTE Present CCA (Fresh/ Renewal/
No. Reapplication/ Expansion/Amendment)
Product | Quantity Product Quantity
(Per ) | (Per Month)
Month)
T | Diff Types of Stone Grits [ 27000MT Diff Types of Stone Grits | 27000MT
‘&Sand . &Sand
2. Specific Conditions under Water Act:
@ The daily quantity of effluent discharge (KLD) :-
Last CCA Present CCA (Renewal)
Trade Effluent Nil ; Nil
Sewage Nil 1.00
sal — The application shall provide Settling Tank/Clarifier

(i) Trade EfMluent Treatment and dispo
For Settling of Solids in Wash Water and reuse this water for washing/scrubbing.
The applicant shall provide comprehensive Septic

(i) Sewage Treatment and ' Disposal: |
th reference to Indian Standard: IS: 2470 (Part-1) 1985 as amended

Tank/soak pit as is required wi
from time to time.
3, Conditions under Air Act :-
following fuel and install a comprehensive control system consisting of
rate and maintain

uired with reference to generation of emissions and ope

(i)The applicant shall use
to achieve the level of pollutants to the following standards :

control equipment as is req
the same continuously so as
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82 S N

S No | Stack attachied | Stnck | Typo of Ifuel Fuol Tmiaslon |Emisslon
with lielgh Quuntlity Control
{ fquipment
(M1) exceed
| 400 & 62.5 KVA 4&2 | HSD . Acouslic As per
DA SET P Act
T | Susponded Particulnte matior (SPM) Not to exceed I G00pgM’
production has fo be stopped

netioning of alr pollution conirol equipment,

In case qf stoppage of fu
Immedlately and this Board has fo ba infimated by fax/phone/emall with

be dispatched Immediately. )
(i) Nolse from the D.G. Sot and other source(s) should be controlled by providing an acoustic enclosure
as Is required for mooting (ho ambient nolse standards for night and day time as prescribed for
vo arcas/zones (Industrial, Commerclal, Residential, Silence) which are as follows :-

Standards for Indusirial Area Commerclal Resldentlal Area Silence Zone

Night Time In Area
db(A) Leq Day | Night | Day | Night Day Night | Day Night
time | time timo fime time time | time | Time

45 50 40

75 70 65 55 55
Day time : from 6.00 a.m. to 10,00 p.m., Night time: from 10.00 p.m. to 6.00 2,

4, Condltions under Hazardous Wastes Rules :-
(1) The Factory Manager of M/é Modern Grit Industrics LLP Located Khasra No.-544, Vill-Sosona,
Tehs|l-Sitarganj, Distt-U.S.Nagar s heroby granted an authorization fo operaic a facility for

oollection and storage of Hazardous wastes.

(ii) The authorization is granted to operate a facility for gerieration, collection and storage of hazardous
wastes within factory premises for following category of wastes.

(ilf) The authorization shall be in force for a perlod from up to 31-03-2023

The authorization s subject to the conditions stated below and the such conditions as may

a report In this regard fo

i)
be specified in the rules for the tifme being in force under Environment (Protection) Act, 1986.
S.No. Category Quantlity of Waste for which Mode of Disposal
(Schedule-I & authorizatlon is being lssued (Send For)
Schedule-1I) (MTA)
1 I-5.1 0.100MT Recycling

Terms and conditions of Authorization:
(i) The authorization shall comply with the
and the rules made there under.

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer

authorized by the SPCB/PCC. ,
(if) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
applicetion by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person fo take prior permission of the SPCB/PCC to close down

the facility.
on shall be made as laid down under these rules.

(vi) An application for the renewal of an authorizati
(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.

(viii) The authorization is valid for temporary storage of Hazardous Waste within premises only.

5. Consent Is valid for stone crushing/Screen ing activity subjected to valid licence of State
Uttarakhand State Stone Crusher licence policy. In case of non valid licence CCA may be
deemed to be revoked ftself. .

6.Compulsory documents to be submitted by the Industry/Unit :

(i) Annual retumn in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules.

(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iif) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

6. Unit has to apply for renewal of CCA 60 days of expiry prior to expiry of this CCA.

provisions of the Environment (Protection) Act, 1986,
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Conditiona:
1. The applicant shall provide 1S1 wiark watee meter to each water supply.
unlt nt the end of ench Ananclal yoar. In

2. The applioant shatl submit andited balance sheot of the
oase of group balance sheet, CA Certifloate followed by the Consolldated balance alieet (o be

provided.

3. Theapplicant shall provide ports in the chimnoy/stack and faoilitios such as ladder, platform ete,

as por requirentont for monitoring the aic emissions and the same shall o open for Jaspection and

use at all times by the Boand's stafY, The chimney/stack attached to various sources of emission

shall be designated by numbers such as §-1, 52 eto. and theso shall bo palnted/ displayed to

facilivate identifioation.

The industry shall ensure interlocking of alr pollution control dovioes and production processes.

The industry shall take adequate imeasures o control of nofse ftom fis own source 8o a3 to

with the standards as may be applicable.
The applicant shall develop green belt in the premises.
The industry ﬁ:{l ensure all safety moasures and shall undertake perfodical assessment by the
suthority.

Unit shall ensure manifsst system in Form-10 ofHW Rules while disposing hazardous waste.

Mobile Stone

The Unit shall strictly follow Uttarakhand: Stone Crusher, Sercening Plant,
Ready Mix Plant Anughya Nittl, 2020

Crusher, Mobile Screeniug Plant, Hot Mix Plaut,
d shall obtained necessary permission from the

promulgated by the State Government an
competent authority with in stipulated time specified In Anugya Policy-2021.

10. Unit will comply with all conditions of CTE and state permission within throe months and
Unik will submit progress report monthly basis to the Board.

11. The unit shall ensure proper installation and operation of pollution control measures as.required
in under the Environment (Protection) Rules, 1986 so that ambient air quality not exceed

limit at any time.
12. The unit shall not operate during night hours as defined under Naiso Rulos-2000..
13. As per NGT Direction the units shall obtain NOC from CGWA (Central Ground Water

Authority) within six month.
14. Unit shall submit compliance report along with current Balance St
no other effluent shall be generated.

report in every year.
15. The CCA is valid for domestic effluent only;
it must be obtained fresh CTE/CCA as per

16. IF any change in production capacity, process etc uni

? NP s

<o
v

1eat & ambient air monitoring

act. .
17. Unitshall ensure to submit ambient Air quality report with in three month for Approved Lab.
18. Unit Shallcomply with Dirction/Guidelines/Order have issued by Hon’ble Courts/Tribunal From
- i : to Stone Crusher.
Geaeral Conditions: o
|. The applicant shall get the sample of treated effluent/emissions/hazardo
' ) periodically from the lsboratory recognized by the NABL /MoEF.
to the UEPPCB. _ . |
or consent of the Board bring into use any new

spplicant shall however, not without the
> Zrh:lued outlet for the discharge of effluent o ﬁuct emission or sowage waste from the unit.

us wastes/leach ate
Test report shall be

et P s~




10.

11.

3¥
4.

The applicant shall provide dischargo monsuroment equipment at final disposal point. !
The applicant shall strictly comply with conditlons of this CCA and submit compliance report of
stipulated conditions within 30 days of recelpt of this CCA. If, at any point of time, It is found
that the Industry Is not complying with stipulated conditions or any further direction/instruction
issued by the Board, logal action shall be initlated against the applicant.

The :ppl(cam shall maintain good housokeoplng. All valves/pipes/sewer/drains etc. must bo leak-
proof.
The industry shall provide unintorrupted entry to tho STP's/ETP's inlet and outlet points, Air
Pollution Control equipment and stack for smooth sampling/monltoring of efficiency of pollution
control measures,
Whenever due'to any accident or other unforescon act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shall be reported to the
Board's offices and all other concermed offices. In case of fallure of pollution control equipment,
the production process conneoted to it shall be stopped with immediate effect.

The industry shall operate in & manner so that all emissions be emitted through designated
chimney/stack only.

In case of any damage to the agriculture productivity, human habitation etc. by the operation of
industry, it shall be imperative to stop production in the industry with immediate effect and such
information shall be reported to Board’s offices. The industry shall be liable to pay compensation
also in such cases as decided by the Competent Authority. '
The Board reserves the right to revoke/add/modify any stipulated condition issued along with
CCA, as may be necessary. :
The authorized agency shall ensure that data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is
displayed on Display Board of size 6x4 feet out side the main factory gate within premises.

12. It is duty of the authorized person to take prior permission of this Board to close and cleanup the

13.

14.

15.

£

16.

17.

18.

facility for treatment, storage and disposal of hazardous waste.

The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return
in Form-4 on or before the 30* day of June following to the financial year to which that return
relates.

In case of any accident, complete details in the light of Form-11 of the Hazardous Rules shall be
submitted to this Boary at the earliest.

Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of harardous waste sample and report to the Board.

Dried hazardous sludge from the process in the plant shall be stored in double lined HDEP pit
constructed with R.C.C. or such material which does not react with the waste contained in
it : '

The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and
‘Hazardous’ shall be displayed at appropriate position both in Hindi and English.

In case of any transportation of hazardous waste, the details in Form-9 of the Hazardous Rules

shall be submitted to the Board, ‘
R}uﬂﬁwr( \”\ e
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AENTRAL GROUND WATER AUTHORITY

3o et g ge o=
EXEMPTION CERTIFICATE FOR GROUND WATER ABSTRACTION

EHPROJECT NAME  MODERN GRIT INDUSTRIES LLp

Jif| PROJECT ADDRESS  Khasra No 544, Village : Sisona, Tehsil : Sitargan) PIN CODE 262405

4 i
o LSTATE UTTARAKHAND DISTRICT UDAM SINGH NAGAR TOWN/BLOCK SITARGANI
& | COMMUNICATION ADDRESS Khasra No: 544, Village : Sisona, Tehsll : Sitarganj .

| ADDRESS OF CGWB REGIONAL OFFICE 419-A, Kanwali Road, Baluwala, Near Urja Bhawan, D'awm_-zdfaooe,

e —

giarakhand QJ
|_T. : EXEMPTED LETTER NO. EXM{IND{UKIZOZSHM'}!;IM - 2. DATEOF ISSUANC;&IIEOZS T ikh
i 3. APPLICATION NO. 1IN D/UK/2025/1047 4, APPLICATION% Industry . . -
'S, PROJECT STATUS Existing Projoct 6. VALID FRON§ 21/01/2025
' 7 AREA TYPE CATEGORY Safe (GWRE- 2024) ‘%-

ﬁas been obtained (subject to compliance I; 1

‘e. VALIDUPTO Til adherence to provision(s) under which this exerr?g
| related conditions) or till any further orders issued by this authority, whichever is earlier.

ABSTRACTION PERMITTED seicssmicisetcns

e e o o s i s

=

ewatering Stryctures: . St el
‘ EXISTING 1 g; " PROPOSED 0 | | TOTAL 1
‘ow foce [Bw |Tw |PUNJOW loce |ew Jmw |p0 |ow ioce Tew ltw jpu
j_omw'}_omwﬁ— 0 Plo o o fo Jo Jo To 11 To o

! DW-Dug Well; DCB-Dug-curm; Well; BW-Bore Well; TW-Tube Well; Pu Pumps;

o e e e

i 1. EXEMPTION CATEGORY ;- { 1 Micro and small Enterprises drawing ground water less than 10 cum/day are exempted from seeking NOC
i P e

B e e

{ 1. This is to certify that as per information furnished by the applicant, the ground water withdrawal comes under Exemption category as per S.0. 3289(E)
| dated 24/09/2020 by Department Of Water Resources, River Development and Ganga Rejuvenation, guidelines to regulate and control ground water

+ extraction in India, 2020,

| 2. This exemption letter is being issued under relevant provision(s) of extant guidelines.

{ 3. The firm shall install digital water flow meter on all ground water abstraction structures and maintain the logbook.

| 4. This cerlificate is system generated and based on information provided by the applicant. CGWA has not verified the claim made by applicant. Any falst
{ information furnished/violation by the applicant, shall invite legal action against him/her as per S.0. 3289(E) dated 24/09/2020.

| 5.1, at any stage, it is established that this exemption letter has been obtained on the basis of false/ fake document(s), the exemption letter shall be
deemed cancelled and extant penal provisions shall be applied on the firm
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M/s_Mannat Stone Crusher Stone Crusher,Kh.No.163 Min & 164

::L Village:Kelabandwari, Bannakheda, Bazpur : Sisuna,Sitraganij,U.S.

agar :

A.General Facts:

l. Unit M/s Mannat Stone Crusher is located at Kh.No.163 Mi. & 164 Mi ,Village:
kelabandwari ,Bazpur .Unit is engaged in Manufacturing of Different Kinds of Stone Grits
& Sand: 200 MT/Day.

I.At the time of Inspection, Unit was not in operation. Unit Representative Mr. Karan Goel
was present.

B. Compliance Status of the Unit:

01.Compliance Status of Siting Criteria and Status of Consent /Permission of all
Concerned Authority:

a. Unit has established in accordance to siting criteria laid down under the Uttarakhand
Stone Crusher Policy -2020 and obtained License under the said Policy with Validity up to

30.07.2030.

b. Unit has obtained Consent to Establish (CTE) and Consent to Operate (CTO) with
validity up to 31.03.2029 from UKPCB. .

A
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90

PCB Consent /Provisions made under The

02. Compliance Status as per UK

Environment (Protection ) Rule 1986 as amended :

FSr. Provisions as prescribed under The Compliance
No. | Environment (Protection ) Rule 1986 Status/Discrepancies

a. | Dust containment cum suppression system of the Provided
equipment
I Crushing/Screening
equipments were covered
by GI/MS Sheet.

. Conveyor Belts were
covered.

Il Water Sprinkling
arrangements at Crushing/
Screening points and at
Conveyor Belts were
installed.

Provided
Established in all sides.

Construction of the metallic roads within the | Provided

b. | Construction of Wind breaking Walls

premises
RCC Road was constructed
within premises of the Unit.

d. | Regular cleaning and wetting of the ground within Provided.
the premises.

e. | Growing of a green belt along the periphery. Provided

Plantation/Green Belt s
developed along the
Boundary Wall/Wind
Breaking Wall.
Need to improve.

5 b g
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rovisions in accordance with CPCB

. 03.Compliance Status of the addltioefk
.- Environment Guidelines for Stone Crushing Units 2023 :

Plantation of 2-3 rows of tall trees
around the periphery of crusher

Sr. | Provisions as prescribed under Compliance Remark
No. | CPCB Environment Guidelines | Status/Discrepancies
for Stone Crushing Units 2023
a. |Water Sprinklers with adequate | Provided Provision
designed nozzles at Unloading are | Water Sprinkling | mentioned under
of raw material, Primary | arrangements at | E(P) Rule 1986 /
Crusher,Screen,Conveyors and | Crushing/ Screening | UKPCB Consent
transfer points points and at
Conveyor Belts were
installed.
b. | Enclosures by GI/MS sheets on top | Provided Provision
and at least three sides completely | Crushing/Screening mentioned under
from the ground level on Primary | equipments were | E(P) Rule 1986 /
Crushers, Secondary Crushers, | covered by GI/MS | UKPCB Consent
Screen and tertiary Crushers Sheets.
c. |Dry Extraction Cum Bag Filter | Not.Provided Additional
followed by Cyclone at Secondary, Provision
Tertiary Crushers and Screen stipulated under
CPCB Guideline
d. | Covering of Conveyor Belts. Provided Provision
Conveyor Belts were | mentioned under
covered by GI/MS |E(P) Rule 1986 /
Sheet. UKPCB Consent
e. | Flexible Telescopic Chute from top | Not Provided Additional
of discharge point to the ground Provision
level. stipulated under
CPCB Guideline
f. | Wind Breaking Wall Provided Provision
mentioned under
Established in all | E(P) Rule 1986 /
sides. UKPCB Consent
g. | Metallic /Concrete roads within the | Provided Provision
premises. Ramps and the entire | RCC Road was | mentioned under
ground area inside the premises | constructed within | E(P) Rule 1986 /
should also be metallic. premises of the Unit. UKPCB Consent
h. [Arrangement of rotating water | Not Provided Additional
sparkling system/fogger/Anti —smog Provision
in the premises to suppress dust stipulated under
within the premises to control dust CPCB Guideline
emission
i. | Green Belt: Provided Provision

Plantation/Green Belt
is developed along the
Boundary Wall/Wind
Breaking Wall.

mentioned under
E(P) Rule 1986 /
UKPCB Consent

Need to improve

7
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04.Status of Ground Water Withdraw Approval/NOC:

Unit has applied in Central Ground Water Board (CGWA) for NOC for
abstraction of Ground Water withdrwal.Copy attached.

Unit has installed Water Flow Meter at Borewell for measurement of Daily Water
Withdrawal.

05. .Remarks:

III.

Unit has, established/installed Pollution Control System /Provisions as stipulated
under the UKPCB Consent /Provisions as prescribed under The Environment
(Protection) Rule 1986.

Unit has not provided additional provisions stipulated under CPCB Guideline
2023 as mentioned under the sub Point no. ¢, e & h of the, Point Il
Compliance Status of the additional provisions in accordance with CPCB
Environment Guidelines for Stone Crushing Units 2023.

Unit may be directed to install/establish provision as mentioned under CPCB
Guideline 2023 for Stone Crushing Units.

(;.P.Singh) (Dr. Amit Gaurav) (Mrs. Am:%(harma )

Regional Offficer Deputy Director/Geologist SDM, Bazpur
UKPCB, Kashipur Directorate of Geology & Mining,

Dehradun
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i Reglonal Office
= Uttarakhand Pollution Control Board

L )

dndk Chamunda Complnx, Ramnagar Rond, Knshipur- 244713

A\ 1/ 4 . Web  wswaitgnneh,ufgay, b
—ren

UKPCO/ROK/Con-M-912025/ (¢, 0 Dile 3. z.‘ LJ %

To,

M/s Mannal Stone Crusher

Khasra No.- 163 Min & 164 Min

Yill- Kelabandwarl

Bannakhera, Bazpur

Distt-U.S.Nagar 4 .
Consolidated Consent to Operatc and Asithorization fiercinafter referyed to as the CCA
(Consolidated Consent & authorizaffon) (Fr._csll/chcwaURcapp,licafjbnfEx‘p'anslon/) under
Section-25 of the “Water (Prevention & Coniro] of ‘Pollution) Act, 1974” and wunder Section-
21 of the “Air (Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-
6" of the “Hazardous and Other Waste (Managenent, Handling and Traps boundary
Movement) Rules, 2016" notified under “Environment (Protection) Aét, 1986” as applicable
(to be referred hereinafler as Water Act; Air-Actand HW Rules respectively).

CaflD-4931 App: No- 4101319
CCA-Renewal ' i
Order No- 195

|

CCA is hereby granted to M/s Mannat Stone Cruslier located Khasra No,- 163 Min & 164 Min Vill-
Kelabandsari, Bannakliera, Bazpur, Distt-U.S.Nagar subject to the provisions:of the Water Act,
Air A¢t and HW Acl and the orders that may be made firther and subjeot to-following terms and

conditions :- ] _ e
I {i). This CCA is-grauted for n period up o 31,03.2029 &nd valid for mantfactaring of following

products, Orange category with Capital Investment / Net Assets Valties -1 o (o 5as,.

S. Last CCA Present CCA{(Fresh/ Remewal/
No, : ‘ Reapplication/ Expansion/Amendmen
I Product ’ Quantity Prodirct
gI’cr-Month) _ (Per
1 JDiﬂ‘. Sizes/Types.of , 000MT | Diff, Sizes/Types of Stane |-
Stone Grifs'& Sand i Grits & Sand

2. Specific Condifions under Water Act;
(i) The daily quantity of efflucn¢ discharge (KLD)

. Last CTE/CCA |~ Presont CCA Renowal / Expansfor |
! Trade Effluent NIL . NIL
Sewage 1.0 B 2.0 *

(ii) Trade Effiucat Treatment and disposal - The application shall provide Settling Tank/Glarifier
For Settling of Solids In Wash Water and feuse this water for washing/scrubblng.

(fii) Sewage Treatment and Disposal: The applicat shall provide conmpreliensiva Septic
Tank/soak pil as is required with reference to Indian Standard: IS: 2470 (Part-1) 1985 as amended

from time to time,
3. Condltions under Air Act ;-

(i)The epplicant shall use foilowing fuel and install a comprehensive control syslem consisting of

. control equipment as is required with reference fo generafion of emissions and operate and inaintain

(he same conlinuously so as to achleve the level of pollutants (o the tollowing standards |

35

'



-.

S No | Staek atiehed | Stuck | Type Llsslon Conteal [ EiiilssTon
with helght | of Equlpmon( langlards ztml .
Mt e IR , - (0 oxcoed
(M) 9‘3
NI NI NI NI TN - NI

I case of stoppage of finetiontng qf air pollution control vquipment, praduction has (v be stoppod
duteediatedy and this Board has to be intimated by fiphone/amall with a report In this regard to
be digaiehad mmediato{

(i) Noise ftom the D.G. Sot and othor souroe(s) should b controllad by providing an acoustlo enolosuro
as I roquired for meating tho amblont nolse standards for night and day (imo as prosoribed for
respactive araasronas (Indusirlal, Commorolal, Rosidontlal, Sllonga) which are as (olows :-

Standards  for | Industeinl Aroy Commore/al Rosldentnl Area | Sllonco Zono
Night Timo (n Aron

| db(A) Log Day | Night | Day | Night | Day | Night | Day | Night
tme | thms | tlme ) time | (ime | time_ | imo | Time
S | &S

78 70 65 A% 45 50 40

Day time 1 from 6.00 a.m. 10 10.00 p-m., Night dmex from 10.00 p.mi (0:6.00 o.m

4. Condltions under Hazavdous Wastos Rulos =« - -

(i) The Fuctory MAanagor (0 vouaviee MLcersennsen: 18 heroby granted an authorizatlon to oporale o
facility for calloation and stomge of Hazardous whstos.

(&) The authorization {s granted to operate a follity for generasion, colioction and siarage of hazardous
Wastes within factory pramises fot following calogary ofavastes, -

(iii) The autharization shall be in farce foraperlod fom up to NIL .

(i) The authorization is subjoot 1 the condtons stated biolow iind the suols condltlons-as may
be specified in the ules for (o time belng in [‘emq'und&fﬁ'nv.lmnmant‘,(-P'iutddﬁon)'Ao'l. [986.

S.No. Cutegory Qunntify of Wasfe for'wliteli |~ Modge.of Disposnl
(Schedule-d & | authorizatlon Is belng Issued (Sead For)
Schodule-IT) (e R ks
NL | NIL TN : NIL '

Terms and condlttons of Authorlzatlon ‘ g o

(i) The authorization shall comply with tho provisions of the Environment (Profoctlon) Act, 1986,
and the rules made there under. _ B e : _ '

(ii) The authorization and its renewal shall be produced for inspection at the requiest of nn officer
authorized by the SPCB/PCC. : -

(iif) The person authorized shall not rent, 1end, sall,. ransfor or othenyise transporf the hazardas:

wastes without obtaining prior permission of the SPCBPC, .

(iv) Any unautharized changes i pecsonnel; equipimient os working condltlons-as inentloned: in-tlie

opplication by tlie person authorized shull constifute & broaeh of lifs authorizatign, . -

(v) 1t is the duty of the authorized person (o take prior permission of the SPCB/PCC: {o olose down
the facility.

(vi) An application. for the rencwal of an authorization shall be made as Inld dewn-under these riiles.
(vii) Any other condltions for complinncs s per the Quidelines issued by the MoEF or CPEB,

(viil) The authorization s valid for temporary storngo of Hazardouis Waste witlily premises only.

5. Consent Is valld for stonc crushing/Sereoning acivily Subjocted (o valld liconco of State
Uttarkhand State Stone Crusher llconce polley, In case of non valid licence CCA may be
deemed o be revokod itself, ‘

6.Compulsory documonts to be submltted by the Industry/Unit :

(I) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules.

(if) Environment Statement In Form-V of Environmont (Proteetion) Rules, 1986, _

(iii) Quarterly compllance report of tlio CCA, photograph of ETPMPCsIan' Storage Area,

7. Unit has to apply for renewal of CCA 60 days of expliy priorto-oxplry of thls:GCA,

8.Unlts shall strictly avoid fho usage and should not ougage in the production of
banued single use Plastles in the premises as. por st of banned singlo uso plastics
mentioned iu the notiffentlon of MORK & CC, Government Of Indln datod 12/08/2021
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P IO U VLTI Government [ssted vide letier No. 84/XX\’IIf:T3’0-——
13(11)/2001 dated 16/02/2021. :
%CCorl\p01Ct1t Authority reserves the right gc/ruodifyfadd any time any condition of this
o
10. Unit has to comply with the olher gencral conditions as annexed herewith. Non compliance of
any provision of this CCA and provisions of the Water Act, Alr Act.and IIW Rules will results in
legal action under the aforesald Acts and Rules,

Copy 10: Member Secretary, UltamKkliand Pollution Control Board fo
and compliance of the same.

chionn(fﬁccr /e

Specific Conditions: ) ;

1. The applicant stiall provide ISLmark water meter to eachvater supply. e

2. The applicant shall submit audited balance sheet ofthe unit it the end of cach financial ‘year. In
case of group halance sheel, CA Cerfificaty followed by thé congolidated balance sheer fo b

rovided. ‘ ) .

3 'T'hc applicant shall provide ports in tle chimneylstck and facilities such as laddex; platform efc.
as per requirement for monitoring the aivemissions and thessame shall be open for-inspaction and
usc at all imes by the Board's:staff. The chimney/stagkeattrched {0 Yarious:sources-of emission
shall be designiated by numbers: such s §-1, S-2:efc. and these shall be-painted/ displaysd to
facilitate identification, . ‘

4. The industry:shall ensure iuterlocking.;ofaitpollutiommn&oldevin;s;and'p_mduéﬁonpmccsses_
5. The industry shall take adequate.measures to coufrs] of: nojse: from its OWn s0urce o &s 1o
comply with the standarfis-as may be applicable, '

6. The applicant:shall develop greenbeltin'the premises, :

7. The indastry shall ensure all sufety measures and shall undertake periodical assessment by the
competent anthority.. e

8. Unit shall ensure manifest system in Focm-10- 6 W Ruleswhile disposing tiazardous waste:

9. The Unit shall strictly. follow Uttardkhand Stone.Crustier, Screening Plant, Mobiie Stone
Crusher, Mobile S¢reening Plant, Hot Mix Plalt, Reddy Mix Blaxit Anugliya Nitti; 2021
promulgated by the:State Government and shall obained necessary permission from thie

. competent authority wich in stipulated time specified o Anugya Poligy-2021.

10. Unit will comply vyith all condifions of CTE and:state perntission within:three months and
Unit will submit progress report monthly basts to thie Board.

1. The unit shall ensure proper fustallation snd operation of pollition control meashees as
required in under the Environment (Protection) Ritles, 1986 so thatambient air quality not

- exceed prescribed limit at any time. ‘ —

12. The unit shall not operate during night tiours as défined under Nboise Ru__les-ZOOO‘.

[3. As per NGT Direction the units shall oblain NOC frori CGWA (Central Ground Water
Authority) within six moath. :

14, Unit shall submit compliance report along with current Balance Sheet-& ambient air monitoring
report in every year.

15, The CCA is valid for domestic efflugnt only; no othex effluent shall be generated.

.16. IF any change in production capacity, process fc unit yust be obtained fresti CTE/CCA s per
act,

17. Unit shall ensure to submit amblent Air quality report witht in thiree month for Approved Lab.
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18. Unit Shallcomply with Dlrotlonl(]ulddi;@ﬁ?zr have issued by Hon'ble Courts/Tri

I gL —

/

¥

h"-""-'_..__
punal From

vime to time In reforanee (o Stone Crush

Genernl Conditlons:

=

L:—‘

oo

The applicant shall get the sample of treated eMuentemissions/Mazardous wnstcslicalchuab[c
analyzed perfodically from the labioratory recognized by the NABL /MoEF, Test report shall be
commuanlcated to the UEPPCB. o ’
The applicant shall however, not without the prior consent of the Board briog into use any ncw
or altered outlet for the discharge of cfTluent or gases cmission or sewage waste from the unit.
The applicant shall provide discharge measurement equipment at final dlsp'osal poujl-

The applicant shall strictly comply with condilions of this CCA and submit comp.]lanc»? r_cport of
stipulated conditions within 30 days of receipt of this CCA. If, af any point of time, it s found
that the industry is not complying with stipulated conditions or any further direction/instruction
issued by the Board, legal action shall be initiated against the applicant.

The applicant shall maintain good housekeeping. All valvcsfpipesfscwcrfdmins ete. must be leak-
rDOt - . -
!ij‘he industry shall provide uninterrupted entry to the STP's/ETP’s inlet and outlet poiats, f‘:r
Pollution Control equipment and stack for smooth sampling/monitoring of efficiency-of pollution

control measures. .
Whenever due to any accident or other unforescen act or event, such emission oceurs or IS
apprehended to occur in excess of standards laid down, such information shall be reporwc.I to the
Board's offices and all other concerned offices. In case of fuilure of pollution control equipment,
the production process connected to it shiall be stoppeil with immediate effect. _
The industry shall operate in a mannér 50 that all emissions. be emitred through designated
chimney/stack only. . h '

In case of any-damage to the agriculture p;oduct‘ivity,_humhn habitation cte. by the opecation of
industry, it shall b imperative to stop pro udﬁbn,;inthclu‘dusuwmiimmedime--gﬂ’cot;and such,
information shall be reported to Board's offices. The industry shall be liable to pay-compen sation
also in such cases s decided by the Competent Authority.

10. The Board reserves the right to-reyoke/add/modify eny stipulated condition issued along With

CCA, as may be necessary.

11. The authorized agency shall edsure that data with regard fo quantity and nature.of hazardous

chemicals being used in-the plant as-well as ait-¢mission and wasle generated within premises is.
displayed on Display Board of size:6xd feet out side the main factory gate within premises.

4 - e

2. It is duty of the authorized person to take prior permissiori of this Board to-clase and cleanup the

facility for treatment, storage and disposal of Kezardous waste.

13. The applicant shall maintain record of hazardous waste in Form-3 anid shall submit annual retum

in Form-4 on or before the 30" day of June following to i financial year to which that retumn
relates. :

14. In case of any accident, compléte details in the light of Form=£1 of the Hazardous Rules shall be

submitted 1o this Board at the-earliest.

5. Before the hazardous waste is stored or d_ﬁmped in the'facility, applicant must conduct & detailed

phiysical and ¢hemical analysis of hazardous waste sample and report (© the:Board.

(6. Dried hazardous sludge from the process in the plant shall be stored in dodble lined HDEP pit

construcied with R.C.C. or such material which does not react with the waste confained in
it.

[7. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and

«Hazardous' shall be displayed at appropriatc position both in Hindi and English,

18. Tn case of any transportation of hazardous waste, the details in Form-9 of the Hazardous Rules

shall'be submilted to the Board,

fial Oflicer (I/c)
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PROIJECT DETAILS

PROIJECT NAME:
Crusher

W Mamiris St STATE: UTTARAKHAND

ASSESSMENT UNIT(BLOCK/TEHSIL):
BAJPUR (Status: Safe)

ADDRE!
Kelabandwarl, Bannokhers, Bazpur

LATITUDE: 29.270000 LONGITUDE: 79.280000

WATER REQUIRED FOR GREEN BELT: Yes GREEN BELT AREA(SQ METER):

COMPANY DETAILS

: Khasara No. 163 Min and 184 Min, Village:

4100.00

DISTRICT: UDAM SINGH NAGAR |

PINCODE: 262401

Geology: ALLUVIUM (SOFT ROCK)

PROJECTS FALL WITH IN 500M IN THE ‘

COMPANY POSTAL ADDRESS: Khasra No: 163 Min and 164 Min, Village :

-

COMPANY NAME: Mannat Stone COMPANY PHONE NUMBER: \ COMPANY GSTNO: 0SACVFS3539D2ZU
Crusher 8958947310 |
o |
COMPANY PAN CARD NO: \ COMPANY EMAIL:
ACVFS3539D | mannatstone@gmall.com ‘ " "Kelabandwari, Barnakhera, Bazpur
COMPANY STATE: ‘ COMPANY DISTRICT: UDAMSINGH | .
UTTARAKHAND NAGAR

v o etk gy RN

i '95.1.1{-'.'»‘*-.." LT .

. . |
fataithiln Spcliyie miieiny it . <y Jctor o] (s |
1 B TS IO | L UL Y T S S I et e L S S R L d

ATIO AL,
i ‘ FRESH TREATED ‘ | TOTAL FRESH | TOTAL '
TYPE OF | TYPE OF uNIT (NO T rotaL WATER: WATER: i 8 1:';::::: WATER Labnileg ;‘:;‘;‘;xﬂ::f !
UNITS | ACCOMMODATICN  POPULATION | POPULATION | PERMISSIBLE | PERMISSIBLE l REQUIREMENT |
| | UNITS iy i (LPHD) [(LPHD) | O | AVAILABLE "(KLD)
| . 1 ' | (KLD) !
— ] — \ | | )
1 . [ I i o "
EWS 1BHK L4 2 | 8.00 | 100 | 45 00 | 0 0.80 0.00 0.80 1
| | S N S, (Wiei| Since Bl | . L
- Y ; s e VTR el LT R R e T O S e - TS S S The 5 f
| PERMISSIBLE FRESH PERMISSIBLE REN TOTAL FHESH | TOTAL TREATED l
LIMIT WATER LIMIT FOR WATER WATER | WATER TGTALWATER
BUILDING TYPE POPULATION ' REQUIREMENT
FOR FRESH WATER | DEMAND | TREATED WATER |OEMAND | REQUIREMENT | AVAILABLE
(LPHD) (LPHD) \ (LPHD) (LPHD) {KLD) (KLD) KRLD)
-— ' -]
Factories Including _7 - [ § |
canteen with bathroom 0 | 8 o 0.21 {000 0.2 \
' |
— )
- ]
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Apply For Fresh
Application
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®
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®
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Request
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o vy~ %
g G o I it i e oA S

H &
el

1

A Y Y S

ey e

T TR Y e Ty
CRbEE il .

-

[ 7 bl 4 |
‘ | NO.OF ] EXSIT14 4 EXSITING | PROPOSED PROPOSED TOTAL ANNUAL
| ACTIVITY | OPERATIONAL QUANTUM~ | QUANTUM QUANTUM QUANTUM QUANTUM QUSANTUM
\ | Daysina Year h (m3 /DAY) { (m3 /YEAR) (m? /DAY) (m? /YEAR) (m? /DAY) (m? /YEAR)
== R 5 SO (AR, SUs e
Total Water Requirement (A)
1 Industrial Use l 300 15,00 \ 4500.00 15.00 4500.00 30.00 9000.00
|
g | Deiedegind ll 300 101 | soas0 0.00 0.00 Rl | 30300
Domestic Use
Gremiiell 280 2.00 | 56000 15.00 420000 1700 4760.00
Development |
_ — L S— o) e — =
4 OtherUses o 0.00 " 000 0.00 0.00 0.00 0.00
- R — = =4 | SR »
s Recharge)‘.Waler o 0.00 0.00 0.00 0.00 0.00 0.00
Conservation
—— e — — —_—
| I _,1,,‘___.___ |
TOTAL (USAGE) 3 ) 18,01 | 5363.00 30.00 8700.00 48,01 14063.00
|
Water Availability from other Sources other than Ground Water (B)
. ~ _ . A — S
| i |
Surface Water 0 0.00 | o000 0.00 0.00 0.00 | 000
Availability '. | .
, N - | _ \__ = ™ (CRE—. .| _
| ' |
a | YamcomeyFom || g 0.0 0.00 0.00 0.00 0.00 0.00
Other Agencies | ‘ A=
s 300 810 243000 991 2973.00 1801 5403.00
Generated / Used L
TOTAL (AVAILABILITY) 8.10 | 243000 9.91 2973.00 18.01 | 5403.00
|
Net Ground Water Requiremznt (C) !
Ground Water |
Required through |
! Abdkiaciicn 0 9.91 | 293300 20.09 572700 | 3000 8660.00
Structure | .
S S i L gt
| |
TOTAL (GROUND | !

| o B
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| NVOICE DATE : 17/10/2025 10:28:26
Receipt Details

ted 24.09.2020 vide SO No. 3289(E) and amendment

s dated 29.09.2023 vide SO No. 1509(E))

(As per the MoJS guidelines da
RECEIPTID : a53b1994-9064-41bd—b8fo-3dd70f06df35

mcation Number : IND/UK/2025/1 4643
Project Name : ¥ M/s Mannat Stone Crusher
App Type Category M
Application Type | New |
PAN No. of Firm/Individual : ACVFS3539D

05ACVF83539022U

GSTIN No. of Firm/Individual :

plication Fee/Ren
traction / Restoration Cha
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M/s Modern Stone Crusher Private Limited ,Kh. No. 33/2,34/2 Village:
Pachhawala .Kashipur ,U.S. Nagar :

A.General Facts:

. Unit M/s Modern Stone Crusher Private Limited, is located at Kh.No.33/2,34/2 , Village;

Pachhawala,Kashipur .Unit is engaged in Manufacturing of Different Kinds of Stone Grits
& Sand: 200 MT/Day .

Il. At the time of Inspection, Unit was not in operation.Maintainance/Repairing work was
going on. Unit Representative Mr.Kailash Chandra Pandey was present.

B. Compliance Status of the Unit:

01._ Compliance Status of Siting Criteria and Status of Consent /Permission of all

Concerned Authority:

a. Unit has established in accordance siting criteria laid down under the Uttarakhand
Stone Crusher Policy -2020 and obtained License under the said Policy with Validity up
20.06.2030.

b. Unit has obtained Consent to Establish (CTE) and Consent to Operate (CCA) with
validity up to 31.03.2026

c. Based on the previous Field Inspection on dated 29/04/2025, UKPCB has issued, Show
Cause direction to the Unit, under section 31 (A) of Air (Prevention and Control of
Pollution) Act 1981 and Section 33 (A) of Water ((Prevention and Control of Pollution) Act

1981. Copy attached.

ZA g e
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02._Compliance Status as per UKPCB Consent /Provisions made under The

Environment (Protection) Rule 1986 as amended :

Sr. | Provisions as prescribed under The
No. | Environment (Protection ) Rule 1986

Compliance
Status/Discrepancies

I. Crushing and Screening

a. | Dust containment cum suppression system of the
equipments were covered

equipment
Il. Conveyor Belts Partially

Covered. Need to be
completely covered.

. Water Sprinkling
arrangements at Crushing/
Screening points and at
Conveyor Belts were
installed.

Provided but Not Adequate.
Damaged at some
locations.

Need to improve.

b. | Construction of Wind breaking Walls

Found damage condition.
Need to be
maintained/repaired.

d. | Regular cleaning and wetting of the ground within | Provided.
the premises.

Construction of the metallic roads within the
premises

e. | Growing of a green belt along the periphery. Provided
Plantation/Green Belt is
developed along the
Boundary Wall/Wind
Breaking Wall.

Need to improved.

> e
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4

/ 03 .Compliance Status of the aqq%@ provisions in accordance with CPCB
nvironment Guidelines for Stone Crushing Units 2023 :

E

Sr. | Provisions as prescribed under Compliance Remark

No. | CPCB Environment Guldelines Status/Discrepancies
for Stone Crushing Units 2023

a. | Water Sprinklers with adequate | Provided Provision
designed nozzles at Unloading are | Water Sprinkling | mentioned under
of raw material, Primary | arrangements at | E(P) Rule 1986 /
Crusher,Screen,Conveyors and | Crushing/ Screening | UKPCB Consent
transfer points points and at

Conveyor Belts were
installed.

b. | Enclosures by GI/MS sheets on top | Provided Provision
and at least three sides completely | Crushing/Screening mentioned under
from the ground level on Primary | equipments were | E(P) Rule 1986 /
Crushers, Secondary Crushers, | covered by GI/MS | UKPCB Consent
Screen and tertiary Crushers Sheets.

c. [Dry Extraction Cum Bag Filter | Not Provided Additional
followed by Cyclone at Secondary, Provision
Tertiary Crushers and Screen stipulated under

CPCB Guideline

d. | Covering of Conveyor Belts. Conveyor Belts Partial | Provision

Covered. mentioned under
Need to be completely | E(P) Rule 1986 /
covered. UKPCB Consent

e. | Flexible Telescopic Chute from top | Not Provided Additional
of discharge point to the ground Provision
level. stipulated under

CPCB Guideline

f. [ Wind Breaking Wall Provided but Not | Provision

Adequate. mentioned under
Damaged at some | E(P) Rule 1986 /
locations. UKPCB Consent
Need to improve.

g. | Metallic /Concrete roads within the | Found damaged. | Provision
premises. Ramps and the entire | Need to be | mentioned under
ground area inside the premises | maintained/repaired. | E(P) Rule 1986 /
should also be metallic. UKPCB Consent

h. |Arrangement of rotating water | Not Provided. Additional
sparkling system/fogger/Anti ~smog Provision
in the premises to suppress dust stipulated under
within the premises to control dust CPCB Guideline
emission

Provided Provision

Green Belt: Plantation of 2-3 rows
of tall trees around the periphery of

crusher

Plantation/Green Belt
is developed along the
Boundary Wall/Wind
Breaking Wall.

Need to improved

mentioned under
E(P) Rule 1986 /
UKPCB Consent

5
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04. Compliance Status of Ground Water Withdraw Approval/NOC:

I. Unit has applied in Central Ground Water Board for NOC for Ground Water abstraction.
Copy attached.

Il.Unit has installed, Water Flow Meter at the Bore well to assess /measure the quantity of
daily Ground Water. Phograph attached.

05.Remarks:

I. Unit has not upgraded /rectified, all the Air Pollution Control/Dust Emission Control
System as per UKPCB/CPCB Guideline and has not rectified the discrepancies as
directed under The Show Cause directions, issued by the UKPCB.

IL.In this conditions, Unit may be directed to Closed Down the manufacturing Operation
until the rectification of the discrepancies as directed under aforesaid The Show
Cause directions by UKPCB and until the upgrade/improve ,all the Air Pollution
Control/Dust Emission Control System as per UKPCB/CPCB Guideline.

;. (Dr. Amit Gaurav) (Abhaygﬁpsmgh )

(8.P.Singh)
Regional Offficer Deputy Director/Geologist SDM, Kashipur
UKPCB, Kashipur Directorate of Geology & Mining,
Dehradun
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Latitude:29.240753
Longitude: 79.036406
Elevation: 262 .41+£9.01 m ;
Accuracyr 8.521 m

Time: 08-26-202516:36
Note: https /
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; @_ T o HEAD OFFICE
! ﬁ?’ “\"@“‘ E_l F E 1 2 Uttnrn\k!nand Pollution Control Board
%W ¥ K\ g/ Lifestyle For * “Gaura Devi Paryavaran Bhawan”
| u'fcpca"" Environment 46B, IT Park, Sahastradhara Road, Delhira Dun

E-mail : msukpcb@yaloo.com, Phone No.-0135-2607092

\
_—

UKPCB/HO/C&M- K-151 /2025/
- ‘ Speed Post ) M do,.,, ) o 67
To, Festa,. !'),,ln’w
: M/s Modern Stone Crusher, '- WW%“. -

Khasra no.-33/2, 3472, é

Vill-Pachhawala, Distt- U.S.Nagar. ‘
Directions under Section 31(A) of Air (Prevention and Control of Pol[ution) Act- 1981 and
Section 33(A) of Water (Prevention and Control of Pollution) Ac‘t-‘197"4

WHEREAS, the Central Government has made the Water (Prevention 2nd Control of
Pollution) Act, 1974 and Air (Prevention.and Control of Pollution) Act, 1981; and vide
provisions of this Act every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, it is mandatory on the part of industry to obtain the prior consent of the Board to
establish/operate/process an industrial plant under Section-25 of the' Water (Prevention and
Conlrol.of Pollution) Act, 1974;

WHEREAS, it is mandatory on the part of industry Lbhobtain the prior consent of the Board to
establish/operate/process an. industrial plant under Section-21' of the Air (Prevention and
Control of Pollution) Act, 1981;

WHEREAS,for the purposes of protecting and Improving the quality of environment and

- . preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under the Environment
(Protection) Rules, 1986; and it is mandatory to every industries, operations or processes to keep
their effluent/emission quality within the specified norms; and

WHEREAS, in compliance of Hon’ble NGT order dated 27.03.2025 in OA no. 95/2025 Deepak
Pandey Vs State of Uttarakhand & Ors a joint committee is constituted by District Magistrate,
U.S.Nagar to inspect the stone crushers which are operating without ground water extraction
permission for many years; and : : 7

WHEREAS, inspection of M/s Modern Stone Crusher located at Khasra noe.-33/2, 34/2, Vill-

Pachhawala, Distt- U.S.Nagar is carried out by (he committee members in presence of Unit’s
representative, Mr. Malkeet Singh and made following observativns :-

1. Unit is engaged in manufacturing of different kinds of stone grits & sand.
2. At the time of inspection, Unit was not in operation.
3. Crushing equipment, Jaw crusher was partially covered. Only top side was found

covered,
4. Wind breaking wall is established all sides of the Unit but found damaged/not

adequate at some location. Need to be improved. '
5. RCC road was' not maintained. It was found damaged. Need to be

maintained/repaired. ‘
_ 6. Plantation/Green belt is developed along the periphery. Need to be iniproved.
! ..cont..page-2...
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AN SUCH, SOVt fam e above lwl\ NN Ehat the Ut i violating the POV IR
A (Provention and Contral of Pollutis D RDTOR T andd Water (Dvevention a Cantrol o,
Pallution) Aets 19T

NOW THEREPORE, i oxevise of the PORr contered indor Seetion d(A) of Air (rovention

A Contvot of Pollution) Aet- 1981 and Seetion AD 0F Watter (Prevention and €Contral of

Pallntion) Act- 1974 as amended with approval ol the eompotont autharity of the Roand, MaA

Maodern Stone Cragher looated at Nhasra nodY2, 4, VEIPaehhawala, Distes UNNagar

WS Dereby directad

Lo 1o Show Chuse within 0 duyy of thwe o issue of this notice to the widersigned,
why the Unit not be closed down wider the pravisions of above Aots and concerned
anthovities be diveeted to discontinue Your power and water supply,

210 Show Chuse Within 20 days of tlme fom dssue of this divestion why not the
Euvivonment dompensation shall be imposed on the Unit for vielation of By ronment
norms il complinnee, s

o

(Dny Pavag Madhukar Dhakate)
Member Secvotary

P NOURPCRMO/CR MK 18 . Dateds as above
Qopy to o Mo -
~Reional - OMea, Uttarakhand Pollution  Control  Woar, Kashipue for

information and hecestary compliance,

2. Group In-charge (Kunmaon), UKPOR, Head Oftieey Doheadun for information &
necessary compliance, ~ ' | .

3. Guard Ble, - 4

\ et T
' y ‘-\-'-"_' —_—
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s Bepignnl Office”
%‘ﬁfﬁ Ullau'ukﬂmn &R ution Contral Bonrd
Sl 7 Chamundn Complax, Ramnagar Road, Kashipur- 244713
— Phone: 05947& 276509, 276510] Wel ¢ wwwwepnslulonoy L.
UKPCB/ROK/Con-M-7172021/ | © ‘ Date 72 4 l\o,? \

M/s Modern Stone Crusher Private
Limited

Khasra  No-33/2/34/2/28/35mi  and
33/1,41m,39mi, 40mi, Vill- 'acchwala,
Knshipur, Distt-U.S.Nngar

Consolidnted Consent to Operate and Authorization hereinafter reforred (o ns (he CCA
(Consolidated Consent & nuthorization) (l"rcshlllcncwn!lltenpplicnllon!ltxpnnsloul} under
Soction-25 of (he *“Water (Prevention & Control of Pollution) Act, 1974" and under Scedlon-.
21 of the “Air (Prevention & Control of Pollution) Act, 1981" and Authorization under “Rule-
6" of the “Hazardous and Other Waste (Management, Handling and Trans boundary
Movement) Rules, 2016” notified under “Environment (P ofection) Act, 1986" as npplicable
(1o be referred hereinafier as Water Act, Air Actand HHW Rules respectively).

Caf ID -8550 App No -1665142

CCA- Renewal

Order No- \0%)

CCA is hereby granted to M/s Modern Stone Crusher Private Limited located Khasra No-
33/2/34/2/28/35mi and 33/1,41m,39mi, 40mi, Vill- Pacchwala Kashipur, Dist(-U.S.Nagar subject

1o the provisions of the Water Act, Air Act and HW Act and (he orders that may be made further

and subject to following terms and conditions :-
1. (). This CCA is granted for a period up fo 31.03.2026 and valid for manufacturing of following

products, Orange category with Capital Investment / Net Assets Values -01 to 08 ers, .

S. Last CCA or CTE Presént CCA (Fresh/ Rendwal/
No. Reapplieation/ Expansion/Amendment)
Product Quantity Product Quantity
(Per Month) (Per Month)
| Stone Grits of Different | 6000Ton Stone Grits of Different | 6000Ton
Sizes and Sand Sizes and Sand

2. Specific Conditions under Water Act: i
(i) The daily quantity of effluent discharge (KLD) :-

Last CCA Present CCA (Renewnl)
- Trade Effluent Nil . Nil
Sewage 2.000 2.00

(il) Trade Efffuent Treatment and disposal ~ The application shall provide Settling Tank/Clarifier

For Settling of Solids in Wash Water and reuse this water for washing/scrubbing,
(iif) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
Tank/soak pit as is required with reference to Indian Standard: I1S: 2470 (Part-1) 1985 as amended

from time to time.

3, Conditions under Air Act :-
(i)The applicant shall use following fuel and install a comprehensive control system consisting of

control equipment as is required with reference to generation of emissions and operate and maintain
{he same continuously so as to achieve the lovel of pollutants (o the following standards :

f
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S No| Stackattached | Stacid) 'qp f Fucl Fuel | Emission [Emission
with heigh Quantity | Control standards

t Equipment | not (o

(M0 exceed

| | 450KVA D.G.SET |5 HsD | Acoustic As per

: = EP Acl

2 - Acoustic

2 25KVA D.G.SET HSD as Per

EP Act

T | Suspended Particulate matter (SPM) Not to exceed I 600pg/M’

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has 10 be intimated by faxphone/email with a report in this regard 10
be dispatched immediately.

(ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure
as is required for meeting the ambient noise standards for night and day time as prescribed for
respective areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Standards for | Industrial Area Cqmmcrcial Residential Area| Silence Zone

Night Time in Arca

db(A) Leq Day | Night Day Night Day Night | Day | Night
time | time time time time time time | time
.75 70 65 55 55 45 50 40

_ Day time : from 6.00 2.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m

4. Conditions under Hazardous Wastes Rules :- )

(i) The Factory Manager of M/s Modern Stonc Grusher Private Limited located Khasra No-
33/2/34/2/28/35mi and 33/1,41m,39mi, 40mi, Vill- Pacchywala Kashipur, Distt-U.S.Nagar is
hereby granted an authorization to operate a facility for collection and storage of Hazardous wastes.

(iif) The authorization is granted to operate 2 facility for generation, collection and storage of hazardous
wastes within factory premises for following category of wastes. | ’

(iv) The authorization shall be in force for a period from up to 31.03.2026

(iv) The authorization is subject to the conditions stated below and the such conditions as may
be specified in the rules for the time being in force under Environment (Protection) Act, 1986.

S.No. Category Quantity of Waste for which Mode of Disposal
(Schedule-I & authorization is being issued (Send For)
Schedule-IT) (MTA) ,
] I-5.1 0. 100MT | Recycling

Terms and conditions of Authorization:

(i) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986,
and the n:les made there under. , '

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC. i i3 .
(ii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized ghall constituto a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close down
the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these rules.
(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.

(vili) The mglhorlzatiou is valid for temporary storage of Hazardous Waste within premiscs only.

5. Congenl is valid for stone crushing/Screening activity subjected (o valid licence of Slale
Uttarakhand State Stone Crusher licence policy. In case of non valid licence CCA may be deemed to
be revoked ltself.

b.Lompulsory documénts to be submitted by the Industry/Unit :

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules.

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

56



(iii) Qu;ulu‘l ly.complinnee report of the CCA, photograph of ETI/APCs/Waste Storage Area,
6. Unit has 1o apply for renewnl of CCA 6 lnyl‘ﬁxpiry prior to expiry of this CCA.
1o kIR

7. Compelent Authority reserves the righ
CCA.

¢/modify/add any time any condition of this

8. Unit has to comply with the other general conditions as annexed herewith, Non compliance of any
provision of this CCA and provisions of the Water Act, Air Act and ITW Rules will results i

A ! I legal
action under the aforesaid Acts nnd Rules. | /.;Lll/

\
nal Officer (I/c)

Copy to: 1- Member Secretary, Uttarakhand Pollution Control BoargdTor kind information

Specific Conditions:

1.
2.

©wa

10.

I1.

12.

13.

14.

17.

15
16.

and compliance of the same.
2- Guard File.

The applicunt shull provide ISI mark water meter to cach water supply. N
The applicant shall submit audited balance sheet of the unit at the cnd of each financial year, In
case of group balance sheet, CA Certificato followed by the Tonsolidated balance sheet to be
provided.

The applicant shall provide purts in the chimney/stack and facilities such as ladder, platform etc.
as per roquirement for monitoring the alr emissions and the same shall be open for inspection and
use at all times by the Board’s staff. The chimney/stack attathed to various sources of emission
shall be designated by numbers such as S-1, 5-2 etc. and these shall be painted/ displayed to
fuoilitate identification.

"The industry shall ensure interlocking of air pollution control devices and production processes.
The industry shall take adequate measures to control of noise from its own source so as to
comply with the standards as may be applicable.

The applicant shall develop green belt in the premises.

The industry shall ensure all safety measures and shall undertake periodical assessment by the
competent authority.

Unit shall ensure mauifest system in Form-10 of HW Rules while disposing hazardous waste,
The Unit shail strictly follow Uttarakhand Stone Crusher, Screening Plant, Mobile Stone
Crusher, Mabile Screening Plant, Hot Mix Plant, Ready Mix Ilant Auuglya Nitti, 2020
promulgated by the State Government and shall obtained necessary permission from the
competent authority with in stipulated time specified in Anugya Policy-2020.

Unil will comply, with all conditions of CTE and staie permission within three months and
Unil will submit progress report monthly basis to the Board.

‘The unit shall ensure proper instullation and operatlon of pollution control measures as required
in under the Environment (Protection) Rules, 1986 so that ambient air quality not cxoced
prescribed limit at any time.

The unit shall not operate during night hours as defined under Noise Rules-2000..

As per NGT Direction the units shall obtain NOC from CGWA (Central Ground Water

Authority) within six fnonth.-
Unit shall submit compliance report along with current Balance Sheet & ambient air monitoring

report in every year,
The CCA is valid for domestic effluent only; no other cffluent shall be gencrated.
IF any change in production capacity, process etc unit must be obtained fresh CTE/CCA as per

act. :
Unit shall ensure to submit ambient Air quality report with in three month for Approved Lab.
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i The 2pplicant shall get the sample of treated cffluent/emissions hazardoss waseegfier 1
aic analyzed periodically from the kboratory recognized by the NABL MoEF. L
*

- [ REETE tieomply with Dirctica/Guideines Order kave issued by Hon bl Coarts/Tribesss! | :
£ ; T :.:mcmrcl'ertncctoSmocqusq':? ' 5\
4 . Goncral Conditions: b 1
v

& report shall be communicated to the UEPPCB. 3
* 2. The applicant shall however, not without the prior consent of the Board Im::g:::atg‘
anyneworakaedomhfaﬂrdisdmgcofrfﬂumormcmks&mmsmagew@r ;

from the unit.
ﬁemplmshﬂlmvﬁedmgemmqma&ﬂdeou =

., .-i‘*

P

the applicant. ‘

5. The applicant shall maintain good housckeeping. All valves/pipes/sewer/drains etc. most 4o
be leak-proof. 2 :

6. Thchﬂmuyshaﬂpmvideminmqmdmmdxm'yﬁ‘m%hhmdaﬂdpoﬁ:s.
AiPoﬂuﬁonCmﬂolmipnaﬂandshnkfw:mooﬁmplhgfmﬁuhgofcfﬁcﬁmq
of pollution control measures.

7. WhmcmduetomyaecﬁunaahaunfmadorevmgsmhuniﬁQnmscr
is apprehended to occur in excess of standards laid down, such information shell be
reported to the Board’s offices and 2ll other concerned offices. In case of failure of
pollution contro] equipment, the production process connected to it shall be stopped with

8. -Thcﬁﬂusﬁyshaﬂopa:teinasothalaﬂanhsimbcaniﬂed&rmgb
designated chimney/stack only.

9. In case of any damage to the agriculture productivity, human habitation etc. by the
operation of industry, it shall be imperative to stop production in the industry with
immediate effect and such information shall be reported to Board’s offices. The industry
shall be liable to pay compensation also in such cases as decided by the Competent
Authority.

10. The Board reserves the right to revoke/add/modify any stipulated conditioa issued zlong
with CCA, as may be necessary. '

11. The authorized agency shall ensure that data with regard to quantity end patre of
hazardous chemicals being used in the plant as well as 2ir emission and waste generated
within premises is displayed on‘Display Board of size 6x4 feet out side the main factory

12. 1t is duty of the authorized person to take prior permission of this Board to closs and
cleanup the facility for treatment, storage and disposal of hazardous waste.

13. The applicant shall maintain record of hazardous waste in- Form-3 and shall submit
annual return in Form-4 onorbefu:ethemﬁdayoflnnefollowingtoﬂ:eﬁnanda!}w
to which thdt return relates. 5

14. In case of any accident, complete details in the light of Form-11 of the Hazardous Rules
shall be submitted to this Board at the earliest. i

15. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a
detailed physical and chemical analysis of hazardous waste sample and report to the
Board.

16. Dried hazardous sludge from the process in the plant shall be stored in double lined
HDEP pit constructed with R.C.C. or such material which does not react with the
waste contained in it.

17. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’
and ‘Hazardous’ shall be displayed at appropriate position both in Hindi and English.

18. In case of any transportation of hazardous waste, the details in Form-9 of the Hazardous
Rules shall be submitted to the Board. q

Regi Oom c)
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GOVERNMENT OF INDIA
MINISTRY OF JAL SHAKTI

DEPARTMENT OF WATER RESOURCES,

RIVER DEVELOPMENT & GANGA REJUVENATION
CENTRAL GROUND WATER AUTHORITY

Wﬁmﬁ%ggm
EXEMPTION CERT[FICATE EOR GROUND WATER ABS’!RACTIO[\I

BN

PROJECT NAME MODERN STONE CRUSHERS PRIVATE LIMITED -
“Kashipur | PINCODE 244713

ipur | PINCODE =2 — .

FOWN/BLOCK KASHIPUR

Village : Pachhawala, Tehsil

B

e
PROJECT ADDRESS Khasra No: 33/2, 34/2, 28, 35mi,
DISTRICT UDAM SINGH NAGAR

el

STATE UTTARAKHAND

COMMUNICATION ADDRESS _ Khasra No : 3312, 34/2, 28, 35mi, Village : Pachhawala, Tehsil : Kashipur R
ADDRESS OF CGWB REGIONAL OFFICE 419-A, Kanwali Road, Baluwala , Near Urja Bhawan, dun - 248006,
Uttarakhand QJ L
r_-:—-“,—-———-—_'——_'—'-?‘—";‘—':'— = = ————

1. EXEMPTED LETTER NO. EXM/IND/
3. APPLICATION NO. IND/UK/2025/832
5. PROJECT STATUS Existing Project
2 AREA TYPECATEGORY Sem Gritical (GWRE- 0) 5‘0
8. VALIDUP TO Till adherence to provision(sl under which this exen\%%?has been obtained {subject to compliance to
related conditions) or till any further orders Issued by this authority,wh eveiseale = - -

"~ GROUND WATER ABSTRACTION PERMITTED siisdibident

— ——

~OATE OF ISSUANCE, 1570112025

e Y S
4. APPLICATION RE + Industry
5. VALID FRONIg15/01/2025

UR/2025/832/N

mSIyear«"ﬁ-: -

2572.50

o

7 TOTAL 1

\' o EXISTING 1 PROPOSED
W loce IBW |TW ocs lew |Tw _|Pu_|ow |OCB few |Tw | PU
ll-_.._--——-*_.--—----—_¢.--———---..---—--- 4o e
lo |0 | 0 I 0 (0 D 0 0 0 1 0 0
I *pW-Dug Well; DCB-Dug-cumi; Well; BW-Bore well; TW-Tube well; Pu Pumps;
11. EXEMPTION CATEGORY, | 1Micro and small Enterprises drawing ground water less than 10 cum/day are exempted from seeking NOC
the applicant, the ground water withdrawal comes under Exemption category a3 perS.O. 32—B§(E;
trol ground water

per information furnished by
idelines to regulate and con

tment Of Water Resources, Ganga Rejuvenation, gul

| 1. This Is 1o certify that as
| dated 24/09/2020 by Depar

| extraction in india, 2020.
2. This exemption letter is being issued under relevant provision(s) of extant guidelines.

3, The firm shall install digital water flow meter on all ground water ahstraction structures an
m generated and based on information provided by the applicant. CGWA has not verified the claim made by applicant. Any falst
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